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CENTRAL ADMINISTRATIVE TRIBUNAL
" KOLKATA BENCH, KOLKATA
(CIRCUIT AT PORT BLAIR)

No. O.A. 378/AN/2019 Date of order; 27.3.2019

Present Hon'ble Ms. Manjula Das, Judicial Member
Hon’ble Dr. Nandita Chatterjee, Administrative Member

Shri Babul Chandra Ghosh,
S/o Late Lal Mohan Ghosh,
R/o. Bambooflat,
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For the Respondents :  Md. Tabraiz, Counsel
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Per.L Dr. Nandlta Chatterlee, Admmlstratlve Member

The apphcant has approached the Tribunal under Section 19 of the

Admmlstratlve Tribunais Act, 1985 seeklng ‘the following rellef -

“A) - An order be passed directing the réspondent authorities especially respo'ndent
No. 3 and. 4 to regutartz'e of one year adhoc period service of the applicant w.ef.
10.8.1986 to 30.6. 1987 as done in respect of stmllarly sﬂuated employees of. the
department

| 2. Heard Ld Counset“for the appltcant and themrespondents The matter is
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fairly satlsﬁed If his representatlont datedlﬁ 9w201é |s dlrebted to be con8|dered
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by the competent respondent authonty in-arspEgific ttme frame.

4. Ld. Counsel fo_r‘:_ the respondents does not object to 'consideration of such

representation in acco’rdance with law.

5. Accordmgly, without entenng into the merits of the matter, and, with the

A

‘consent of the partles we dlrect the respondent No. 3, who is the Secretary

Educa‘tron, .A&N Administration, Port Blair to consider such representation, if
received at his end, in accordance with law, within a period of six weeks from the
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date of recelpt of tms order. The decision: of the respondent authormes should

" thereafter be conveyed fo:‘thwnth to the appllcant in the form of a reasoned and -

speaking order.

6. With these dit'ections,l the O.A. is disposed of. No costs.
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